
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

QA No. 804/2024 

IN THE MATTER OF:-

PARVEEN KUMAR GUPTA .... APPLICANT 

Versus 

GOVT. OF NCT OF DELHI .... RESPONDENT 

REPLY ON BEHALF OF GOVT. OF NCT OF DELHI (RESPONDENT) 

MOST RESPECTFULLY SHOWETH:-

With reference to the order of the Hon'ble Tribunal in the Original Application No. 
804/2024, dated 22.08.2024, titled as "Parveen Kumar Gupta Versus Govt. of NCT of Delhi", 
it is to humbly submit that a team comprising of Tehsildar/Executive Magistrate, Halka 
Patwari, both from Saraswati Vihar Sub Division, District North-West and Sh. Mahabir 
Burnwal, JEE/DPPC, has carried out physical inspection of Rohtak Delhi Road Area, near 
Rampura village, as enumerated in the above mentioned OA, on 03.12.2024. 

As per the joint inspection report, no metal is being extracted by burning rubbers of 
electric wires by any blacksmith. The joint team observed that there is some temporary/soft 
encroachment on service road near Ashok Park Main Metro Station along Rohtak Delhi PWD 
road. Copy of Joint Report along with geotagged photos are enclosed for kind reference of 
Hon'ble National Green Tribunal, Principal Bench, Delhi, please. 

The concerned official in PWD has been requested by the Office of the SOM, 
Saraswati Vihar, District North West, vide letter dated 03.12.2024 to initiate further 
necessary action as per law. Copy of said letter dated 03.12.2024 is attached for kind 
reference please. 

Reply on behalf of Govt. of NCT of Delhi in OA No. No. 804/2024 titled as "Parveen 
Kumar Gupta Versus Govt. of NCT of Delhi" is submitted herewith for kind submission 
please. 

SUB 
(SARAS 

DIS 

SI L MAGISTRATE 
IHAR SUB DIVISION} 

CT- NORTH-WEST, DELHI. 
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JOINT INSPECTION REPORT 

With reference to the letter F.No. DPCC-L0lS/4/2024-CFC-3-DPCC/2975-77, dated: 25-11-2024, 

from the office of Delhi pollution Control Committee (DPCC), department of Environment, GNCTD, a 

joint inspection of temporary residences on the roadside at Rampura and Rohtak Road Delhi, was 

conducted on 03.12.2024, in which Tehsildar/Executive Magistrate (Sarsawati Vih.ar), Patwari concerned 

and JEE DPCC, were present. 

As per the joint inspection, no environmental damage was observed during inspection as 

mentioned in the Original Application no. 804/2024 titled "Praveen Kumar Gupta v/s GNCTD", by the 

temporary residents along the roadside at Rampura and Rohtak road Delhi, from statue making and 

blacksmiths. No persons were found extracting metal from electric wires by burning rubber covering of 

the electric wire. A local enquiry by few nearby residents/workers was made. As per the local enquiry as 

well no extraction of metal from electric wires is being carried out in the area. 

Temporary encroachment on the main Rohtak Road Delhi near Rampura was found during the 

inspection for which a letter to the concerned in PWD may be written to take necessary action as per 

the law. 

O.r~0 ~ r 4.,'I' 

(HARPAL SINGH) 

Tehsildar/Executive Magistrate, 

(Saraswati Vihar, Distt. North West) 

(MAHABIR BURNWAL) 

JEE/ DPCC. Halka Patwari. 
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OFFICE OF THE TEHSILDAR/ EXECUTIVE MAGISTRATE (SARASWATI VIHAR) 
GOVERNMENT OF N.C.T OF DELHI, REVENUE DEPARTMENT, DISTRICT NORTH-WEST, 

OLD MIDDLE SCHOOL BUILDING, RAMPURA, DELHI 110035. 

,~u 

F.NO./TEH/SV/2024/Misc./ JB 46 Dated: 3{ 12-J 2t)2, ~ 

To, 

The Executive Engineer, 

Public Works Department, 

North West Road division 2, 

Near Keshav Mahavidyalya, 
Sainik Vihar, Delhi 110034. 

Subject: Removal of Encroachment on the roadside at Rohtak Road Delhi near Rampura village as per the 
orders of the Hon'ble NGT of Delhi. 

Sir, 

With reference to the orders of the Hon'ble NGT of Delhi in the Original Application no. 804/2024 
titled "Praveen Kumar Gupta v/s GNCTD" and letter F.No. DPCC-L0lS/4/2024-CFC-3-DPCC/2975-77, dated: 25-
11-2024, from the office of Delhi pollution Control Committee (DPCC), department of Environment, GNCTD, a 
joint inspection of temporary residences on the roadside at Rampura and Rohtak Road Delhi, was conducted 
on 03.12.2024, in which Tehsildar/Executive Magistrate (Sarsawati Vihar), Patwari concerned and JEE DPCC, 
were present. 

As per the joint survey, temporary/soft encroachment was found on the roadside of the PWD road 
(Rohtak Road Delhi) near Ashok Park Main metro station. It is requested that necessary action as per the law 
may be taken in a time bound manner so that appropriate report may be submitted in the Hon'ble NGT in 
time. The joint survey report along with timestampped geotagged photos are attached for your ready 
reference. 

O_r~ 
JP''?' 

Tehsildar/Executive Magistrate 
Saraswati Vihar, Distt. North-West, Delhi. 

( ~ .u tJ.. 

Copy to: * 
1. lncharge CFC-Ill, DPCC, Department of Environment, 3rd Floor, DMRC Buildihg k, Delhi. 
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